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ocate 
 

Advocate 

Vfor
ant (5)..12 	 ndent (s)........................................................... 
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NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Regs3trar  

Order dat,ed : 13.6.05 -------------- 

The Applicant, Prasanna Kuxnar Sahe., is 

a retired Overseer(aiis)f Jharsuguia I*ad Pest 

It 4p pears £ram Annexure_4'2 Cf this O.A. 

that the Superintendent .f P•st Offices of Sambalpur 

Djvjsjn instructed the P.stxnaster of Jhalsuguda 

aê Pest Of 1ices by his C. uicatjcn a.3367 

dated 13.1.0.97 to the fs11eqing effect : 

"Subject: Refjxtjen of pay w.C.f. 1.1.86 
case ,f Sri Prasanna f(u.Sahu, 
£%t.4/S Mail, Jharsuguda. 

- 

e copy af 	nttjn t. 
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18 .11. 	i- 	3Jjc.L 
Prasanna u.ahu,Retd. O/ 	 re 
is enclased herewith. In this connection a 
xer,x cepy of G.I.M.F. OMNi. 7(84)-III/96 
t. 12.6,96 circulated vide Directerate 

1ettr N..12/95PAP dt. 8.96 is use 
sent be rewi th • We ce ss ary acti en may kindly 
be taken at your end to disp.se  of the 
CisC • As the if ficial has uire ady retired 
f rim service, the Acceuntant of the 
Djvjsjenal Of fjce has been apprised of to 
send the servjce beak of the if elcial for 
dung the needful.' 

Despite the aferesaid ins tructiun, the pay 

f the Applicant has neither been fixed w.e.f. 

1.1.86 (after granting him one increint in the 

previuus scale1in 1.1.86) nor the arrears (censeqnce 

of the said ay fixation)have yet been granted tØ 

nirn. It is use the case of the Applicant that 

since his ay fixation's f rem 1.1.86 have not yet 

been granted, csnseqntia1 pay refixatiens we.f. 

1.1.96 have not yet been extended to him and as 

a result of which he is getting a paltry sum 

of 	nount as pen sian. 

In the if ares aid premises, h aV ig he ard 

1ir. D.?.Dhalsamant, L. C.unsel ipgearing for the 

pp1icant and Mr. U.3.M.hapara, IA. Sr. Standing 

eunse1 (in whim a copy of this O.A. has already 

been served), 	this O.A. is djspesei of at the 

admissian stage by granting liberty t. the Applicant 

to Put, up a cansalidated representati.n to the 

cntent authiritjes by end of June, 200 S. 

hile disposing of this 0.A. the Fspin_ 

rfl5 (eecja11y, the Respendent Nis. 3. and 4) are 

hereby dj re c ted to examine the grievances of the 

p1ican t as raised in this 0 .A. (and to be raised 

in the r9reSefltatjen to be filed by,  the end f 
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1. 

20u501  ani t grnt him necssIry r1j, 

3u 	•flj)? 	ir ch rules, by 

E S ptrhr, 2GC . 

'ith the af.resjd ,bservatj,n and 

this O.i. is dis: 	f. 

cojes of th 	rr t 

S*ndnts 1a1.ng  with c.pjes f the 

and free cepjes of this •rter be 

over to the Ld. Counsel 	eaxjnr 


